HIGH COURT OF JAMMU & KASHMIR AND LADAKH

(Office of the Registrar General at Srinagar)
% %k %k %k %k

Subject:- Mentioning CNR Number on the left top in the heading
portion of the first page in all Orders and judgments of
High Court of Jammu & Kashmir and Ladakh to facilitate
integrated data management in ICMIS under ‘One Case
One Data’ initiative.

CIRCULAR

|9 of 2026/RG Dated: /4.07.2026

In continuation to the Circular/directions presently in vogue and
in terms of the communication dated 02.06.2026 of Secretary General,
Hon’ble Supreme Court of India (Copy enclosed as Annexure- “A"), it is
hereby directed that pending incorporation of the requisite functionality in
the existing CIS 1.0, the Secretaries, the Private Secretaries and the
Stenographers attached to the Hon’ble Judges of the High Court of Jammu
& Kashmir and Ladakh, shall invariably mention the CNR number
conspicuously, on the left top in the heading portion of the first page, in all

orders and judgments, wherever applicable.

By Order. /{A/\ %‘

(M.K Sharma)
L Registrar General
No.: 367 5+—86/rG/Gs Dated: 1Y .07.2026

Copy to the:

1. Principal Secretary to Hon'ble the Chief Justice, High Court of J&K and Ladakh;
2. Secretary to Hon'ble Mr./Mrs. Justice -
....... for kind information of their Lordships;
3. Secretary General, Hon’ble Supreme Court of India;
4. Registrar Vigilance, High Court of J&K and Ladakh, Srinagar;
5. Director, J&K Judicial Academy, Srinagar;
6. Registrar Rules, High Court of J&K and Ladakh, Srinagar;
7
8
9

. Registrar Computers (I1.T), High Court of J&K and Ladakh, Srinagar;
. Registrar Judicial, High Court of J&K and Ladakh, Jammu/Srinagar;
. CPC, e-Courts, High Court of J&K and Ladakh, Srinagar;
........ for information.
10. Incharge NIC, High Court of J&K and Ladakh, Srinagar for uploading the same on the
official website of the High Court.
11. Concerned Officers/Officials p
...... for information and necessary compliance.
12.Incharge Library, High Court of J&K and Ladakh, Jammu/Srinagar for information and

keeping the record of the same.
M"&kﬁ/\“lb’y\%

13. Order File.
Registrar General
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Bharat Parashar

Secretary General
Supreme Court of India

Do) Tel.: 011-23384661
Fax: 011-23386178
E-mail: sg.office@sci.nic.in

New Delhi,
2™ June, 2026

Subject: Mentioning CNR number in orders and

: judgments of High Courts and District

Courts to facilitate integrated data
management in ICMIS.

Sir/Madam,

As you are aware, the “"One Case One Data” initiative launched by the
Hon'ble Chief Justice of India on 11" May, 2026, seeks to establish an
integrated case-management ecosystem across the Indian judiciary. The
primary objective of this initiative is to eliminate errors arising from
repetitive manual entry of data as matters move from the District Courts or
High Courts to the Supreme Court of India. To achieve foundational
integration of data, enhance uniformity, and improve the integrity of case-
related information maintained in this Hon’ble Court, coordinated efforts
across all Courts are required.

A new module, implemented in this Hon’ble Court’s Case Management
software (ICMIS), enables electronic fetching of case-related information
from the digital case-data repositories of High Courts and/or District Courts,
thereby avoiding errors which otherwise get introduced during manual data-
entry process. The entry of CNR number of the challenged matter is a key
trigger point for this automatic retrieval. Accordingly, cooperation of the
High Courts is solicited to ensure that the CNR number for every matter is

duly reflected in their orders and judgments.




Bharat Parashar
Secretary General
Supreme Court of India

ﬁ Tel.: 011-23384661
Fax: 011-23386178
E-mail: sg.office@sci.nic.in

You are therefore requested to take appropriate steps so that,
henceforth, the CNR number of each matter (whether in the High Court or in
a District/Taluka Court) is reflected conspicuously - preferably in heading
area - on the digital copies of orders and judgments (which are available on
the NIDG) as well as on the certified copies. Wherever applicable,
standardized templates (as per the enclosed manual) be used in the CIS to
generate orders/judgments with CNRs. Adopting such practice will aid the
Registry to smoothly and reliably fetch case-related information from earlier-
courts using the new module, and accordingly, will immensely strengthen

the One Case One Data initiative.

Your urgent personal intervention in this matter will be highly

appreciated.

With regards,

Yours sincerely,

02106 /4944

(Bharat Parashar)

Encl.: as above.

To,

The Registrar Generals of all High Courts.



May 2026

eCommittee, Supreme Court of India
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Orders and Judgments in CIS

1 Orders and Judgments

The Orders and Judgment facility in the Case Information System (CIS) facilitate courts to digitally
generate, store, and publish judicial orders and judgments. It offers standardized templates for
drafting orders and judgments. These facilities help reduces manual errors and ensures timely
availability of judicial decisions for both court users and the public.

Following facilities are available for orders and judgments-

e Download templates —individual or in bulk
e Upload orders and judgements - individual or in bulk
e View Reports

1.1 Order and Judgment Templates

1.1.1 Download template

Templates are provided in CIS to generate orders and judgements. Standard case information required
for drafting orders and judgments — such as cause title, advocates representing the parties, date of
filing, the presiding judge’s name with designation, CNR, registration date, QR code etc. — is
automatically populated through the selected case template. The system generates these details
seamlessly, reducing manual entry and ensuring accuracy. The downloaded templates are provided in
an editable format (.odt files), allowing authorized users to make necessary modifications before
finalization and digital signing. i

e Select the case from dropdown or by entering the case number; case title and case status will
be displayed

e Select the template and click on ‘Generate Template’ button. Link will be displayed to
download the template. Click on the link to download the .odt file of the template.

Navigation: Court Proceedings > Orders and Judgment > Orders and Judgment Template

7 Gl ceieboge | Oudur et Jodron lampvie 7 REpOR e b ol X g SR = o CO0O00®O0

® Civi U Canenal “CaseNo . R.C.A110009212014
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Case Status. Pending
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INTHE COURT OF
Priacipal Dastrict and Nestions Judge, KOKK AT
AL TGO

CIS provides 14 standardized templates for the generation of orders and judgments.
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Orders and Judgments in CIS

e R = v | C000®0C

{ B 1 Coun Proceedings 1 Ouler and Judgement Tomplats | Report [ EST

® Cwn O Crimenai *Case No | Civil MLA/53/2018.

Vs

Case Swatus: Disposed

“Tempiate Name  Select v

E Ex parte Judgment template

Civil Jusgement

Crmnai Police Judgment

Crrminal Prvate Jucgment

Cuminai Pobce Judgment ACQUITTAL

Criminal Police Judgment CONVITION

Crminal Rolice Judgment PROBATION

Summary possession of kquor bostile watness no CA report

Summary Manufactunng of kquor hostile witness no CA repant

Abatenient order i
' Retum of plaint

Committa Order

Comimittal Order

§_u§ymry Sust Recovery Judgement

1.1.2 Bulk template download
Templates can be downloaded in bulki.e. templates for multiple cases are downloaded simultaneously.

Select template required for the required cases and click on ‘Generate Template’ button.

A folder containing all the orders and judgments will be available for download. Click on ‘Order
Judgments’ button to download the folder. Folder is downloaded in “tar.gz’ format.

Navigation: Court Proceedings > Orders and Judgment > Bulk Templates

a7 Ce B Fomotes 7 T SSEDRREIRA b § [+ L = O [ERORCK X
Bulk Templates
Wi cnminal
se.No. Case No. Party Name * Type of Order
! il MA/S/2018(Maln caze) {Bepaa dgmtnt temglets V)
re——
TS i
_____ ¥ RS
! 1
| |
H
| SREREDIGRCERE SRR 2

1.2 Order Judgement Uploading

The form is used for uploading the order pdf, generated after editing the .odt template file.

e Select the case and upload the pdf file. File name is displayed after uploading. Uploaded pdf
can be reviewed by clicking the ‘Preview’ link

e Select the ‘Order Date’ and ‘Type of Order’. If order is in local language, select the
corresponding checkbox. If the order is final order/judgment, select the corresponding
checkbox.

e Click on Upload button, success message will be displayed.
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Orders and Judgments in CIS
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1.3 Reports

1.3.1 Judgement/ Final Order Not Uploaded Report »
The report lists the cases for which orders are pending for uploading. User can also view the report for

uploaded orders by selecting corresponding radio button. Report can be downloaded in PDF, Excel and
CSV formats.

2 1 Court Mrocesdings 1 JutigmentFingt Onfer Not Lptouded Repors / Report

SR = i | 50060®0

‘CoutNo  1.SHRIGIRISH R AG v/

“Fuom Dae (01012025 |28 “Tonate 14072025 % [[ER

DISTRICT AND SESSIONS COURT X0R00000900C
Principal District and Sessions Judge, XDasX

SHRI EXCREPR000000RAK
From Date: 01-01-2025 To Date: 14-07-2026
Order Not Uploaded
Search:
S.No. *  Case No. Patitioner Name Respondent Name Date of Decision

TMAM ARTT612 19.07.2025
2 Sp! Cavee MSEB42018 w 18.07-2025
3 Spi Case MSEBGIU20TE m X 19972025
1 Spi Case MSER/32712018 oo 10072025

Spi Case MSEBIIL02019 10-07-2025
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Showing 1105 of 3 entrias Previous |1 Next

1.3.2 Uploaded and Not Uploaded Count
It displays counts for orders that are pending upload and those that have been uploaded.
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Orders and Judgments in CIS

B 7 Cowt Procaudings | Ugluated end Not Ypiomded Count

Seand:

Eme A 4

Order Uplcaded / Not Uploaded Count

Tolal No of orders upioaded: 5720
Total No. of Orders Not Upicaded: 4068
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